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labour outsourcing 

hundreds and hundreds,

thousands and thousands of the schools 



prosecution 

outsourcing 
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 unorganized sector 





I have received your

reply, this that. 

































cases for reasons for rejections





cases

for reasons for rejections 

they interpret like that 

this for indentification not for residence 



I will be very happy to deal with and get the necessary orders

issued that there should not be any problem.

we will find out.
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GOVT. OF N.C.T. OF DELHI
OFFICE OF THE DEPUTY DIRECTOR OF EDUCTION
DISTT. SOUTH WEST-B, NAJAFGARH, NEW DELHI

No. DDE/SWB/NO/Pre-Feb/38 Dated: 9-3-2012

To,

The Execucive Engineer
M-142, PWD (GNCTD)
R.R. Lines Ring Road
Dhaula Kuan, New Delhi-10

Sub:. Replacement of Pre-fed

Sir,

I want to drow your kind attention towards the School

Building of our District. There are no. of Pre-feb rooms are in out

School (list enc. osed), which are unhigienic and not fit for class

rooms. So you are kindly requested to replacfe 270 Pre-Fed into

Double Story SPS as per list enclosed at earliest.

(JANG BAHADUR SINGH)
Dy. Director of Educatin

Distt. South West-B











(shrubs)

(ornamental)







(Current Duty

Charge)



(PE&NI)

(Gazette Notification)



(Gazette Notification)
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(RR)



SANCTIONED FILLED STATEMENT OF PRINCIPAL IN SEELAMPUR

A/C AS ON 30.04.2012

Principal V.Principal

S.No Schid Schname San Fill Vac Sanc Fill Vac

1 1105002 Gautam Puri-SBV 1 1 0 2 1 1

2 1105003 Brahmpuri-SBV 1 1 0 2 0 2

3 1105004 New Seelampur, No. 1-SBV 1 1 0 1 1 0

4 1105008 Jafrabad-GBSSS 1 1 0 2 1 1

5 1105009 New Seelampur No-2-GBSSS 1 0 1 1 1 0

6 1105009 Shastri Park-GBSSS 1 1 0 2 1 1

7 1105014 New Seelampur, Marginal 1 1 0 1 0 1

Band-GBSS

8 1105015 Welcome Colony-GBSS 1 0 1 1 1 0

9 1105018 Jafrabad, Zeenat Maha (Urdu 1 1 0 2 0 2

Medium)-SKV

10 1105020 New Seelampur. No. 1-SKV 1 1 0 2 1 1

(C.R.Dass)

11 1105021 Shastri Park-SKV 1 0 1 2 1 1

12 1105023 Gautam Puri-GGSSS 1 0 1 2 1 1

13 1105025 New Seelampur, No.2-GGSSS 1 0 1 1 1 0

14 1105026 Brahampuri-GGSSS 1 0 1 2 1 1

15 1105107 New Usmanpur (Gautam Puri) 1 0 1 1 1 0

-GBSS

16 1105108 Welcome Colony-GGSS 1 1 0 1 0 1

17 1105112 Chauhan Bangar, Jafrabad 0 0 0 1 1 0

-GGMS

18 1105113 Brahmpuri-GBSSS 1 1 0 1 1 0



Principal V.Principal

S.No Schid Schname San Fill Vac Sanc Fill Vac

19 1105115 Chauhan Bangar, Jafrabad- 0 0 0 1 1 0

GBMS

20 1105116 Brahmpuri-GGSSS 1 1 0 1 0 1

21 1105117 New Usmanpur (Gautam 1 0 1 1 1 0

Puri)-GGSSS

22 1105238 New Seelampur, No.1-GGSS 1 0 1 0 0 0

Total 20 11 9 30 16 14



District District
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Test, CTTE, CBSE

SC/ST

Conduct DSSSB

(Total of Marks Total of Post);
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M/s AECOM Consultant
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CWP No.

4677/85, M.C. Mehta Vs. Union of India and Ors.

"Ridge is to be maintained in its pristine glory"

Central Empowered Committee/Ridge Management

Board















No.F.6/118/08/HP-1/Estt./

Government National Capital territory of Delhi

Home Poll:e-1/Establishment Department

5th level, 'C'Wing, Delhi Secretariat, I.P. Estate, New Delhi.

Dated the..................

ORDER

In supersession to all the previous order, the Lt. Governor of Delhi is

pleased to i.e.-constitute the Thana Level Committtee in each of the Police

Station in Delhi it promote inter-action between the Police and the leaders

of public opinion.

1. The committee will have the following members:-

I Member of legislative Assembly Chairman

(who represents the major part of police

Station area as give inpara 7 below

II Other MLAs

III. Member of MCD/NDMC/Cantonment Board.

(representing the major territorial jurisdiction

of Police Station concerned)

IV SDM of the Area.

V ACP of the Area.

VI Representatives from the following which must include two women

members, one journalist. one lawyer and a representative form J.J.

Cluster.

(a) Residents Welfare Association. Including J.J. Cluster

(b) Trade/Industry Association, if any.

(c) Educational institutions.



(d) Women organisation.

(e) Students.

(f) Labour.

VII  Station House officer.

2. In the Thana Level Committee the co-opted members representing

RWAs, Women etc. intentioned at Serial No.VI above will not be

more than 10 and will be co-opted by the SDM of the area

inconsultation with the ACP having jurisdiction over the Thana

concerned. The list of co-opted. member will be sent by the Convenor

to the Home Deptt. for information and record.

3. The Thana Level Committee will advise the SHO in the following

areas:

(i) The general crime situation and the ways and means to check

crime.

(ii) Nature of public grievances against police.

(iii) Matters affecting communal harmony in the area.

Seema Puri (Sub-Division)

Seema Puri Sh. Veer Singh Dhingan

Nand Nagari Sh. Veer Singh Dhingan

Harsh Vihar Sh. Surendra Kumar

Shahdara (Sub-Division)

Shahdara Sh. Naresh Gaur

Welcome Sh. Naresh Gaur

Mansarovar Park Sh. Vipin Sharma

Khajuri Khas (Sub-Division)

Khajuri Khas Sh. Mohan Singh Bisht



Karawal Nagar Sh.Hassan Ahmed

Sonia Vihar Sh. Mohan Singh Bihst.

Sd/-

(VISHWENDRA)

Deputy Secretary (Home)

No. F.6/118/08/HP-I/Estt./1891 to 1902 Dated the : 27/7/10

Copy to:-

1. Members of Parliament & Members of Legislative Assembly (As

per list attached).

2. Secretary to the Legislative Assembly, Old Sectt., Delhi.

3. Secretary Gernal, Lock Sabha.

4. Divisional commissioner, Delhi with the request to inform all the

concerned Deputy Commissioner (Revenue).

5. Commissioner of Police with the request toinform al the concerned

Deputy Commissioner of Police.

6. Commissioner, MCD withthe request to inform all the Chairman of

respective MCD Zonal Committees.

7. Chairman, NDMC.

8. Pr. Secretary to Lt. Governor, Delhi.

9. Pr. Secy. to Chief Minister, Delhi

10. OSD to Chief Secretary, Delhi

11.  P.S to Pr. Secy. (Home).

12.  P.A. to Jt. Secy. (Home).

Sd/-

(VISHWENDRA)

Deputy Secretary (Home)
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Minister of Health (Dr. A.K. Walia): Honourable Speaker, Sir, with

your in permission, I would like to inform the honourale Members of the

House about the provisions of medical facilities being extended to the

accredited journalists of the Government of NCT of Delhi by the

Government.

The Government of NCT of Delhi has been providing medical facilities

to all the accredited journalists of the Government of NCT of Delhi as per

the provisions of 'The Delhi Press Reporters Medical Aid Rules, 1995'.

Under these rules, the a accredited journalists, their family members and

the dependent children are provided health facilities in the hospitals run by

Government or MCD of Delhi including the dispensaries run by the Delhi

Government and MCD of Delhi and they are entitled to take the treatment



at par with group 'A' Class-1 Gazetted Officers of Delhi Government. The

Government has modified the rules vide notfication dated 15.11.2011 for

futher benifit to the accredited journalists by extending them medical

facilities also to the emergency treatment taken in the recognized empanelled

private hospitals of Government of NCT of Delhi.

It is further clarified that the Government of NCT of Delhi has not

withdrawn any medical facility which has been extended to the accredited

journalists. Rather, this Government has further liberalized scope by giving

them the facility of emergent treatment from the recognized/empanelled

private hospitals. Thank you, Sir.
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Has she gone or not?





appreciate

violate



learned

Can there be something

more..... It is something very serious.



I agree with you.













DERC never made

the draft of the amendment. After illegally finalizing the amendments,

DERC did not place the amendments before the Legislative Assembly

of Delhi for 30 days immediately once it was made according to the

provisions of law. No legal or administrative procedure had been

followed while the DERC tariff regulations were amended and,

therefore, the amendments were as if it was not made and no effect

could, hence, without amendment of the regulations in a manner

known to law be drawn. DERC has neither the authority nor the

jurisdiction to erase the statutory rule and notification even though it

tis the rule making authority and the authority who had fixed the

tariff and issued statutory notification. Such an action of DERC is

impermissible in law and it is against all canons of legal principles. So

long as the tariff regulations remain in force, DERC has neither the

authority nor the jurisdiction to deviate from the binding tariff

regulation and without altering or amending or replacing according

to the manner and procedure of the law. The law said that for

amendment, the draft tariff order was to be published which was not

done. 







It is a stunning shame



there was a cap. That is why you

also.......please, we heve listened to you. That is why, you also started

Indraprastha University...............

you also started

Indraprastha University. I.P. University................

There is a cap on

that, Sir



seeing 

IIT

University of Engineering for Girls. Now,

these are things we have done.

Swarn Jayanti College of Engineering

for Women

affiliated

affiliation

Sir, I am sorry to say 

Haven't you got the, we are, after all, sitting in a democratic set-up.

let

everybody decide what is the truth. I am giving you the credit for

having opened Indraprastha University but we are also saying that

we have opened so many universities just because

cap 

Law University,



they are prepared for it.

cap

affiliated cap



self-funded colleges















Sir, I beg your leave for consideration and passing of Bill

called "The Delhi Value Added Tax (Amendment) Bill, 2012 (Bill No.10 of

2012) introduced on 4th June, 2012 be taken into consideration and also be

passed.

Sir, this Bill intends to amend "The Delhi Value Added Tax

Act, 2004 (Delhi Act 03 of 2005). The salient features of the Bill are to cut



revenue losses on account of exemption of levy of VAT on increased price of

diesel in June, 2011 an amendment of Section 2 is proposed. To provide for

reduction of tax credit in case of inter-state sales against 'C' forms, amendment

of Section 9 is proposed and amendment in Section 10 is a related amendment.

To do away with the provision for filing of objection to revised return for

reducing the tak due, amendment of Section 2(8) is proposed. To provide for

online filing of the return by the contractees, amendment of Section 36(a) is

proposed. To streamline the process of refund, amendment of Section 38 is

proposed. To delink the provision under Section 49 of the DVAT Act, 2004

from the Income Tax Act, 1961, amendment of this Section is proposed. To

bring uniformity in the system of issuance of invoices by the dealers and to

provide for automatic allotment of numerical series for invoices by the

Department, amendment of Section 50 is proposed. To provide for the new

designation of Special Commissioner in the Department, amendment of

Section 66 is proposed. To provide for calling of information in electronic

form and for enhancement of the fine amount, amendment of Section 70 is

proposed. To increase the efficiency of the Appellate tribunal by providing

for constitution of benches for speedy disposal of appeals, amendment of

Section 73 is proposed. To increase the company secretaries in the list of

professions for appearance before any authority in proceedings, amendment

of Section 82 is proposed. To provide for minor corrections of the sections

dealing with penalty provisions, amendment of Section 86 proposed. Sir, I

beg that the Bill be passed.



Sir, I beg that this Bill may be passed.



Sir, I beg that "The Delhi Value Added Tax (3rd Amendment)

Bill, 2012 (Bill No.11 of 2012) introduced on 5th June, 2012 be taken into

consideration and that it may also be passed.

Sir, the Bill proposes amendment of Section 2 of 'The Delhi

Value Added Tax Act, 2004' and it is proposed to give some relief to the

general public from the high increase in the price of petrol by way of exemption

of levy of VAT on the increased price of petrol which has been effected from

3rd June, 2012. The Bill seeks to achieve the aforesaid objective and, Sir, an

annual loss to the tune of rupees hundred and forty crore is probably estimated

on account of this Bill. Thank you, Sir.



Sir, I beg that this Bill may kindly be passed.





Chief Minister: Sir, with you permission, I beg to move that 'Delhi

Tax on Luxuries (Amendment) Bill, 2012 (Bill No. 12 of 2012) introduced

on 5th June, 2012 be taken into consideration and also beg to move that the

Bill be passed.

We want to speak on that.



Sir, this current Bill includes imposing Luxury Tax on items

of luxuries like Banquet Halls, Gymnasiums, Health Clubs and Spas. Besides

increasing the scop of existing category of Luxury Tax on Hotels by reducing

thethreshold limit from one thousand to seven hundred and fifty. The tax rate

proposed for Banquet Halls. Gymnasiums, Health Clubs, Spas and Hotels

having tariff from rupess seven hundred and fifty to rupees one thousand.

The Bill is primarily aimed to ensure rationalization of tax administration to

broadbasing to additional revenue generation for infrastructure and social

sectors, creation of a very viable date base of taxpayers. While framing this

Bill, the Government has taken care that the small traders and entrepreneurs

are not put to inconvenience by way of prescribing a threshold limit. The

Luxury Tax revenue generation is approximately estimated to bring in rupees

ten crores in the initial phase. Thank you, Sir.



Banquet

Halls which includes chairs, table, linen, utensils, vessels, shamiana,

tent, pavilion.





means use of

goods. I fall to understand.

Luxury means use of goods. Luxury means services. Luxury means

properties. Luxury means for example, space

provided in banquet hall which includes chairs, which includes tables,

linen, utensils, vessels, shamiana luxury

Luxury Tax aim

purpose serve





basically actual luxuries

word 'Hotel' has been changed 

word 'Hotel'

Establishment'

'Hotelier'.

'Hotelier' 'Proprieter'. 'Proprieter'

'Establishment'. What does it mean, I

fail to understand.

prestige issue

as

it is 

consideration



Heaven is not going to fall.

all

are going to the challenged in the Court of Law, I tell you all.

reconsider 



Banquet Hall



prestige issue

disease

burden physical inactivity

World Health Day 

World Health Day Theme



'Let's Walk for Health, Let's Exercise for Health'. 

appreciate

prevention positive health attitude develop-

ment prevention

Gyms

activities play centres

compensate

in the larger interest of health

we can appreciate that.

health aspect

anti-people anti-health



good sense prevail

priority

priority

elte class

demoralize



luxury

I am sorry,

I am sorry for that.

necessary need

strictly Master Plan



function

ornamental park

ornamental category declared

function functions

MLU

tax

Mall premises 

Five Star Hotels Farm Houses

Gym boost health consciousness



anti-people 

restrict



Spa Pedicure Pedicure

Pedicure

Spa



















12x6=72



that was done much before the budget was passed not after when the

budget was passed. So, there is a technical difference 

please remember, the budget was passed with CNG no

being taxed and textiles not being taxed I am

saying this primarily to put it on record.



Not the luxury tax. Whatever the words

may be, this is what is being charged over there. We have done it

primarily so that we can collect some funds from those who can afford

to pay to the Government. So that we can distribute it amongst those

who need help from the Government.

so, you must 

That is a fact.

So, now, you must say that we are taking it from the pockets of those

who can afford it to give it to the pockets of those who need your



help, who need the Government support to be able to live 

We can always review it but as it is today, it is not

going to harm any common person or any poor man.



Sir, I beg to request th House to kindly pass this Bill.



Chief Minister: Sir, with your permission, I beg to lay the copy of the

following:

(i) Appropriation Accounts for the year 2010-11

(ii) Finance Accounts for they year 2010-11

(iii) Report of the Comptroller & Auditor General of India for the year

ended 31st March, 2011.







Civic

Body



red-handed



re-instate re-instate

re-instate

re-instate

jurisdiction

honest

re-instate



Director (Personnel)

No bypass.





proprietorship

proprietorship



slum



land owning

agency























resettlement colonies

Resettlement

colonies

junior engineer 15-15

COC



licensing department





Super Cycle

V.I.P. Roads

Court Road

Delhi Municipal Corporation 



additional requirement for booking of community

halls. As per Corporation Resolution No. 200 dated 10.7.2006, the

following additional information is to be provided by the applicants

for booking of community halls. (1) Recommendation of area

Councilor (2) In the case of booking of community hall for marriage,

name of bride and groom.



after

all 









trifurcation

trifurcation

water collection

proper management of the garbage properly look

after
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